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IN THE CﬁNTRAL ADMINISTRATIVE TRIBUNAL, JATIPUR BENCH,

|

JAIPUR

Date of order:14.8.2002

|
OA No.320/02

Kishan Sindh s/o0 Shri Chet Ram r/o House No.415/25, Ram
Ganj, Nai Basti, Ajmer, presently working as Draughteman

Gr.II O/o the Exectuvie Engineer, Ajmer Centre Division,

CPWD, Ajmer. ;
{ .. Applicent

i

|
|
{ Versus

1. }Union cof India through the Secretary tc the
‘Govt. of Indie, Ministry of Urban Development
land Poverty Ahilation, Nirman Bhawen, New
jDelhi.

2. ;Director General of Works, Central Public Worke
;Department, Nirmren Bhawan, New Delhi.

e ]Executive Engineer, Ajmer Centre Divieion,
{ CPWD, Jaipur.
l .. Respondents

Mr. P.N.J%ti - counsel fer the applicent
i

CORAM: j

HON'BLE MR. H.O.GUPTA, MEMBER (ADMINISTRATIVE)

© HON'BLE MR. M.L.CHAUHAN, MEMBER (JUDICIAL)

ORDER (ORAL)

| The applicant ies aggrieved of the order dated
12.7.02 éAnn.Al) whereby he has been transferred from
Ajmer to Fodhpur. He has prayed for sppropriate directions
to the réspondents to quash the said order and in interim
relief, he hss prayed that till fhe'disposal.of this OB,
the impughed crder may not be made operstive.
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2. Heard the learned counsel for the applicant at



i S

lengpit.

2.1 %e submite that as per the policy of the
|

respondents, the applicant is required to be transferred

|
. | .
out on comﬁleticn ¢f the tenure of 5 years whereas he has

been trancferred after about 3 years. He also submite that
his transfer is ordered to accommodate one Shri S.N.Mthur
whe has been transferred in his place on request basis as

is évidentffrom the impugned order dated 12.7.02 (Ann.Al).

He furtherfsubmits that the trsnsfer order has been issﬁed
dn 12.7.02! and the applicant hes not been relieved and
further that the transfer is maée in mid session. The
applicent fhas' already depcsited fee etc. for the new
session as§would be evident from the record. His children
are studyikg in Class 8th and 10th and, therefore, thie is
mid—sessicL transfer, which will affect the éducation of
the child%en. The transfer is being done to accommodate
Shri S.N.&athur and, therefore,-cannot be said to be in

public inFerest. The applicant has made & representaticn

dated 12.%.02 but the same has not been replied.

|
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3.0 1 The vrepresentation o¢f the applicant has not
been disp§sed of.VThe saﬁe ie required to be cconsidered by
the respo%dents. Accerdingly, without geing into the merit
of the éase, thie OR ie disposed of at the stage of
admissioq‘with the direction to the applicent to prefer a
fresh re?resentation to the respondent No.2 alongwith a
cecpy cf %his order within 15 dayes from tecday and by speed
pest to @Vojd delay, with a copy to respcndent Nqﬁglfor
informat#on. In that event, the respondent No.2 shall have

i
to dispose of his representation by &2 epeaking order

within flour weeks frcom the date cf its receipt. It ie
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further ordered that if the applicant complies with this

! |
{ if he has not been relieved till todsy, he shell

order anq

not be rklieved till the disposal of his'representation
he shall not be

!

and in cace-  he has already been relieved,

forced t¢ join the new place of posting till the disposal

of his representation.
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‘!rl / lV________,___——'———-—"“—"""
(M.L.C AUHAN) (H.O.GUPTA)
Member QJudicial) Member (ASministrative)
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